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Ne\r Delhj, the 21{th Januarl',20{)5

G.S.R 48(E).-tn exercisc ofthe porvcrs confefied b),clausc (o) of Sub -sectior (2) of Sedion l?6 ofthe Electncity
Ac1, 200I (No 36 of2003), the Cutral Governnrent lrcreby makes the folloqing rules, narncly :-

I Shon titte and commencement--{ I ) Thesc rules may be called thc Central Eletricity Regulatory Commission
(Preparaljon of tuinuzl Repons) Rules, 200-t.

(2) Thcr- shall come into {orcc on thc dar of their publicauon in ure Otlicral Gazctte

2 Definitions,--In these rulcs, uDlcss thc contcxt othcrwise requtrcs :-
(a) "Afi" meansthe Eleclricirl" AcL 200:ii

O ) " Schedule" means thc Schedule annexed to these rulcs;

(c) Words and expressions uscd and not defined but dcfincd in thc said Act shall havc thc mearungs
respcctively assigncd to thclll in thc said Act.

i. Preparation of arnual report. (l) Erery year the Ccntral Conrmission shall prcpare an Annual Rcport
giving,/conrarning a surnmary of i1s aclilities durnrg thc prwrous year commercrng from the lst day of Apdl to tlte 31sl day

of March ofthc follouing ycar in the form spccified irr th€ Schedule.

(2) The Annual Rcporl shell gi!c an account of lhc activities during the prcvious financial vcar, conLainrng

nlet olia-
(a) A stalcnent ofgoals and oblcctrves ofthc Cetllral Commrssron.
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O) Arnuat l,Igels set for various aclivities in the background ofclause (a) together with a briefreview of
actual performance with reference to those targets and including in panicdaf a rcport on the number of
cases filed before the Central Commission during l-hc ycar, number ofcases disposed o{ time taken to
dispose of the cases and number of cases pending;

(c) Important additions/changes in thc regulations oftle Central Commission;

(d) Fmctioning ofthe Central Advisory Committee and olhe! ooNullation with the $rkeholdersl

(e) Trends ofimportantparamet€rs flrch as capital cost, cost ofeledricity. neft rnvesmrent, efficiency gams;

(0 Nurnber and delails ofcases in which orders/regulations of the Commission were challenged in Courts/
Appcllate Tribunal and the outcome ofsuch cases:

(g) Rcsolurion oI dispules including rhe disputes pending at the end of the ],ear.

4. Srbmfugion of {trtrual r€port-The mpies ofthe Annual Repofl shal be forwarded b the Central Commisnor
to the Central Government by thc cnd of October each year.

SGEDUJ
TflE GNINAL EI,ECTRICITY RECUL{TORY CO'TMNS()N

PnEPARAIION Or ANNUAL REFOITN) RIJLTS,2S{

(SeeRule 3)

F\ORMOTANNUALREPORTOFTIIECM{IRALELT,CTRICITYREGIII TORYCOMMISSX)N

I The Conunission in Briel

2. The Mandate of the Cornmission.

3. Mission Statement.

4. TheYear in ReEosp€ct.

5 Annual Accounts ofltre Commission showing Receipts and Ex?enditure.

6 Outcome of Rcgutatory Proccss in terms of bonefits to coruumers and Developmeol of Sector-

7. Work plal for the year atread.
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